20,12,39.

Applicant by Shri M,S,Ramamurthy,
None for the raespondents,

2. On the request of counssl for applicant
adjourned to 1.2.2000.

3.  Since the interim stay is operating,
last opportunity is given and 4

aof—pressnce~ef the counsel for the applicant
> M psbon the next date of hearing, the matter will

be decided based on ths pleadings on the
record, ‘

v <
(S.LJAIN)
m(3J)

Daked | |-2- w00 (& )
’MS

BDUMM%Q—QOZOOOM

o ﬁoaa/o(
nfeat v 'KQZIZ; ‘#7 Ch“”%““x“-"
JAL oo
L0,
A U /j}&‘:_}_l/—-
, P A,
, 3.¢f§éiu»f) ( &8 v. 5 )
=) m( /7)
™




. 0.A.407/95,

08.02. 2000,

Shri M.S. Ramamurthy for the
applicant. Shri V S.Masurkar
“ appears on behalf of r?spondents

Mr. Ramamurthy meftions that
inspite of repeated reminders to ’
the applicant, there  are no
instructions from her. '
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In view of this, the 0.A. 1is
. , . - . dismissed for want of
t ' -

‘ instructions with no order as to
+  costs,
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